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 Geonala  Binny  in  Cochin.  This  belongs
 to  one  Mr.  L.  ।.  Dalmia,  who  claims  to
 be  a  member  of  the  Dalmia  family,  though
 he  has  nothing  to  do  with  them.  This
 factory  got  money  from  the  pubiic  in-
 Stitution  and  for  the  last  four-five  years
 it  has  not  been  working  properly,  and
 finally  on  one  pretext  or  the  other,  they
 closed  the  factory  and  the  money  was
 used  to  acquire  another  factory  called
 Pannalur  Pap:<r  Mills,  Pannalur.  This  also
 is  not  working  now.  The  workers  aff  cted
 by  it  on  enquiry  found  out  that  he  has
 got  industries  even  outside  the  country.
 It  is,  therefore,  very  clear  that  those
 people  who  have  got  influence  in  the
 Government,  financial  institutions  or  the
 banks  get  money  inthe  name  of  some
 industry  and  use  it  elsewhere.  There
 should  be  a  drastic  provision  in  this  Act
 to  see  that  where  the  public  money  is
 misused,  to  safeguard  the  money  there
 should  be  no  difficulty  to  take  over  that
 factory.

 Now,  the  Government  can  take  over
 a  factory  under  the  Industrial  Develop-
 ment  and  Regulation  Act.  There  is  a
 very  cumbersome  procedure’  now.  It
 should  be  provided  that  where  the  money
 is  given  toa  company  and  if  it  is  not
 utilised  for  the  purpose  for  which  it  was
 given,  the  institution  which  provides  the
 money  should  be  able  to  take  it  over
 immediately.  The  private  sector  people
 get  all  this  money  by  virtue  of  their  in-
 fluence  and  they  do  not  utilise  for  the
 purpose  for  which  itis  taken.  You  are
 appointing  Chairmen,  full-time  and  _  part-
 time  and  are  giving  them  wide  powers
 for  reorganising  these  industries,  but  the
 first  thing  that  the  Government  should
 have  in  mind  is  that  the  public  money
 should  be  safeguarded.

 There  is  another  point  which  is
 coming  in  the  way  of  public  financing  and
 that  is  the  growth  of  the  private  money
 lending.

 MR.  DEPUTY-SPEAKER  :  You  may
 please  continue  after  Juoch.

 13,00  hrs.

 The  Lok  Subha_  then  adjourned  for
 Lunch  till  Fourteen of  the  Clock.

 [ण्य
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 The  Lok  Sabha  re-assembled  at  Four
 minutes  past  Fourt-en  of  the  Clock.

 [MR.  DEPUTY  SPEAKER

 Chair]

 in  the

 INDUSTRIAL  FINANCE  CORPOR-
 ATION  (AMENDMENT)  BILL-CONTD,

 (English]

 MR.  DEPUTY  SPEAKER  द  Shri
 Thampans  iThomas,  you  may  please
 continue.

 SHRI  THAMPAN  THOMAS  :  Sir,  I
 was  mentioning  about  the  misuse  of  money
 which  is  taken  by  the  Private  manage-
 ments  from  financial  corporations  and  the
 necessary  provisions  in  this  Act  to  pre-
 vent  it.  Sir,  ।  would  like  to  point  out
 another  important  aspect  which  may  very
 seriously  affect  the  financial  institutions
 themselves.  There  is  a  mushroom  growth
 of  private  money  lending  institutions.
 These  organisations  get  a  lot  of  unaccoun-
 ted  money’  under  various  names.
 They  give  it  to  the  industrialists  or
 other  people;  and  finally,  they  take  the entire  economic  situation  in  the  country
 to  a  precarious  level.  Unless  there  is  some
 provision  to  prevent  such  activities  which are  indulged  in  by  a  large  number  of
 people  in  a  big  way  it  will  ultimately affect  these  financial  institutions.  Also, the  money  of  the  Government  which  is
 taken  by  industrialists  for  the  Purpose  of
 development  of  industries,  may  also  be
 diverted  into  this  channel.  These  who
 get  money  in  the  name  of  developing  an
 industry  can  very  well  use  it  for  other
 purposes,  or  without  usiong  it  for  indus-
 trial  development,  give  it  to  others  i.  ट.
 lend  that  money  to  other  persons  ata
 higher  rate  of  interest.  So,  unless  Govern-
 ment  makes  necessary  provisions  to  cover
 such  instances,  the  money  given  by
 these  institutions  will  go  undetected,  and
 we  may  not  be  able  to  get  it  back.  This
 is  what  was  said  earlier  by  some  of  the
 Speaker,  viz.  that  Rs.  400  crores  are  te
 be  collected  by  the  institutions  which  had
 given  loans.  Finally  this  has  to  be  written
 off”.
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 [Shri  Thampan  Thomas]

 While  participating  in  this  debate, I
 would  like  to  point  out  another  impor-
 tant  aspect.  These  institution  will  have  to

 give  a  preferential  treatment  to  certain

 categories  There  are  industrialists  who
 are  in  the  field  because  of  their  influence,
 their  background  and  command  of  money
 etc.  But  now  there  is  a  section  of  un-

 employed  people  coming  forward  to

 organize  industries,  i.e.  those  who  seek

 self-employment,  organize  themselves  to
 start  small  and  big  industries.  People  are

 coming  up;  and  they  have  to  be  encour-

 aged.  So,  the  normal  restrictions  which

 you  follow  in  these  financial  institutions
 in  the  matter  of  giving  money  for  such

 private  individuals,  will  have  to  be  relaxed,
 and  such  individuals  who  come  forward
 to  organize  industries,  and  for  getting
 self-employment.  will  have  to  be  pre-
 ferred.

 Then  there  are  a'so  cooperative  socie-
 ties  formed  by  people  who  are  concerned
 with  industrial  cooperative  societies  or

 people  who  come  forward  to  organize.
 industries.  For  them  also,  these  industrial
 financial  corporations  should  liberally  ex-
 tend  financial  help,  and  assist  10  their  co-

 ming  up.  So,  my  submission  is  this:  here,
 so  many  amendments  are  sought  to  be
 included  in  this  amending  Bil.  It  takes  a
 new  shape.  It  is  going  to  appoint  a  new

 Managing  Director,  Chairman  and  various
 other  officers.  Its  share  capital  base  is

 being  increased  to  Rs.  200  crores.  Powers
 are  also  being  given  for  certain  things.
 But  1  am  sorry  to  say  that  for  essential

 things,  there  are  no  provisions  in  this
 Bill.  Im  these  circumstances,  as  my
 previous  speaker  had  pointed  out,  there
 should  be  a  consoiidated  Act  on  this

 Subject.  There  are  also  duplications,
 There  are  other  Governmental  agencies
 which  are  also  coming  forward  to  assist
 industries  in  the  matter  of  extending
 finances.  Unless  there  is  consolidation  of
 all  these  institutions,  and  there  is  a  frame-
 work  of  rules  and  regulatiors  in  the
 matter  of  giving  money  and  getting  it
 back  from  the  persons  concerned,

 it  will  create  more  of  duplication
 and  complications.  This  will

 ultimately  help  only  such  persons  who
 take  money  from  Government  institutions
 in  a  callous  manner.
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 I  would  like  to  point  out  another
 thing:  the  very  concept  of  encouraging
 public  sector  is  in  fact  absent  in  our
 country  now.  The  so-called  private  sector
 gets  a  major  share  of  money  from  public
 funds,  There  is  now  atheory  that  the
 private  sector  industries  can  alone  come
 up,and  that  they  will  have  to  be  promoted.
 I  think  that  the  Government’s  attitude
 is  this.  There  is  a  possibility,  Govern-
 ment  is  coming  forward  to  help  the  private
 sector.  Eventhe  Post  offices  are  being
 given  to  the  private  sector.  The  Railway
 Booking  Offices  are  being  given  to  the
 private  sector.  And  the  fear  is  that  the
 workers  in  the  public  sector  undertakings
 are  not  giving  their  due  share  of  contri-
 bution  towards  economic  progress.
 Somehow  there  is  a_  trend  towards
 supporting  the  private  sector  in  this
 country.  In  fact,  at  this  Stage,  I  would  like
 to  ask  the  Government:  Is  not  the  private
 sector  in  this  country  in  fact  generating
 its  funds  from  public  exchequer ?  Either
 they  get  loans  from  the  banks  because  of
 their  influence  or  they  get  loans  from  the
 Government  institutions  such  as  financial
 corporations  or  other  finanacial  institu.
 tions  and  divert  those  funds,  which  they
 get  for  the  purpose  of  industrial  develop-
 ment,  and  they  utilize  it  for  their  personal
 purposes.  So,  itis  high  time  that  we
 should  demarcate  and  define  what  is
 private  sector  and  public  sector  at  this
 stage,  and  such  growth  of  private  sector
 at  the  cost  of  the  public  sector  has  to
 be  prevented.  Therefore,  I  would  appeal
 to  the  Government  to  bring  forward  a
 consolidated  Act  with  these  perspectives
 in  view  in  this  matter.

 SHRI  A.  CHARLES  (Trivandrum) :
 I  rise  to  support  the  Industrial  Finance
 Corporation  (Amendment)  Bill,  1985.
 The  Parent  Act,  that  is  the  Industria!
 Finance  Corporation  Act,  1948,  was
 enacted  for  the  purpose  of  making  medium
 and  long  term  credit  more  readiy  available
 to  industrial  concerns  in  India,  parti-
 cularly  in  circumstances  where  normal
 banking  accommodation  is  inappropriate
 or  recourse  to  capital  issue  method  js
 impracticable.  Sir  the  Industrial
 Financial  Corporation  of  India  has  played
 a  vital  role  during  the  last  nearly  four
 decades  in  the  industrial  growth  of  this
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 country.  Along  with  the  growth,
 the  area  of  operation  of  the  Cor-
 poration  has  also  been  enlarged
 with  the  rapid  technological  development
 in  the  industrial  field.  This  has  naturally
 necessitated  the  present  amendment,  and
 I  therefore  support  it.  Especially  the

 amendment  to  Section  2  (c);  Sub-clause

 (xii)  has  brought  within  the  purview  of
 the  Act  a  wide  range  of  activities  If  you
 go  through  Section  2  (e)  (xii)  you  will
 find  that  a  number  of  new  items  are
 included  and  clause  17  States  that  in  addi-
 tion  to  whatever  stated  above,  ‘‘any  other
 matter’’  so  that  the  whole  range  of  activi-
 ties  now  in  our  country  can  be  included.
 I  support  it.  However  since  special  items
 like  medical  health  and  allied  services  are
 included,  I  would  suggest  that  tourism
 and  hotel  industry  can  also  be  specifically

 mentioned  so  that  that  branch  may  also  get
 necessary  encouragement  and  support  in
 view  of  the  great  need  for  the  develop-
 ment  of  tourism  in  this  country.

 Though  these  amendments  I  have  just
 mentioned  are  very  essential  for  the
 development  of  the  industrial  activities
 of  this  country,  as  some  of  my  friends
 on  this  side  of  the  House  and  that  side
 pointed  -out,  I  am  also  constrained  to

 say  that  there  is  no  sufficient  provision
 to  take  action  against  Managers  or
 management  who  misappropriate  or
 misuse  or  divert  these  funds.  As  has  been
 already  said  by  some  of  my  friends,  the

 private  sector  industry  gets  huge  fund  from
 the  financial  intitutions;  after  getting  these
 funds,  without  using  them  for  the  purpose
 for  which  they  are  taken,  they  are  con-
 veniently  diverted  and  used  for  personal
 ends.  The  main  reason  tor  most  of  the
 industries  in  the  private  sector  becoming
 sick  ig  that  they  carefully  plan  the  misuse
 of  fund.  I  can  cite  a  number  of  exam-
 ples.  But  I  may  be  permitted  to  point  out
 only  one  example  of  my  constituency  in
 Trivandrum  where  one  industry  which
 was  known  as  T.  K  Chemicals,  which

 was  a  very  promising  industry.  Huge  funds
 were  taken  from  the  financial  institutions
 for  this  industry,  but  not  a  pie  was  spent
 for  this  particular  industry;  and  it  is
 shocking  to  know  that  even  the  provident
 fund  collection  taken  from  the  employees
 was  not  remitted  in  their  account  and  it
 was  algo  misappropriated.  Finally,  the
 industry  was  declared  sick  and  it  is  now
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 closed  down  for  the  last  two  years.  Under  ,
 the  rule,  there  is  no  possiblity  to  take
 action  against  the  management  who,
 deliberately  misused  the  fund  and  diverted
 the  fund;  and  they  are  mainly  res-
 ponsible  for  the  sickness  of  the  industry.
 I  have  carefully  gone  through  the  parent.
 Act.  There  are  two  sections  in  the  parent
 Act  which  give  some  powers  to  take
 action  against  the  possible  offenders.  They..
 are  sections  30  and  41.  Section  30  deals
 with  the  provisions  for  enforcement  of
 claims  by  the  Corporation.  It  says  that
 where  there  is  any  breach  of  an  agree-
 ment  or  where  the  management  makes
 any  default  in  repayment  of  loan  or
 advance,  or  otherwise  fails  to  comply  with
 the  terms  of  the  agreement,  in  such  an
 event  the  Corporation  shall  order—

 (i)  for  the  sale  of  the  property ,
 pledged,  mortgaged  or  hypo-
 thecated  to  the  Corporation  as
 surety;

 (ii)  for  transferring  the  management
 of  the  industrial  concern  to  the
 Corporation;

 (iii)  to  issue  an  injunction  order

 against  the  removal  o.  any  .
 machinery  or  equipment,

 These  are  the  only  three  actions  to

 be  taken  under  section  30.  This  is  what

 the  management  really  wants.  After

 misusing  the  funds  they  want  to  get  out

 of  the  whole  show.  So,  if  some  action  is

 taken  under  section  30,  their  other

 liability  is  over  and  they  are  safe,  having
 already  taken  the  huge  funds  from  the

 financial  institutions  and  musappopriated
 them  and  made  use  of  for  their  own

 purpose.

 Section  41  deals  with  certain  offences,  It

 says  that  whoever,  in  a  bill  of  lading,  ware-
 house  receipt  or  other  instrument,  makes

 any  false  statement,  shall  be  punishable
 with  imprisonment  for  a  term  weich  may
 extend  to  two  years,  or  with  fine,  F

 suggest  that  persons  who  misuse  or  divert

 to  misappropriate  funds  should  also  be

 brought  under  the  scope  of  section  41.
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 [Shri  A.  Charles]

 An  hon.  Member  from  the  other  side

 suggested  that  a  comprehensive  legisla-
 tion  should  be  brought,  I  feel  that  is  not

 necessary.  ।  would  suggest  that  if  after
 the  words  “makes  any  false  statement’’,
 the  words  misuse,  misappropriate  or

 “‘mismanage  the  funds’’  are  included,  this

 great  fraud  could  be  avoided.  So,  I  would

 request  the  hon.  Minister  to  see  whether
 there  is  any  possibility  of  including  the
 above  changes  under  section  41.

 There is  one  more  important  point.
 There  is  a  provision  in  the  Bill  to  appoint
 a  full-time  Chairman.  I  fully  support  this.
 But  the  amendment  proposed  to  the
 proviso  under  sub-section  (1)  of  section
 10  of  the  parent  Act  is,  ‘‘provided  that
 the  same  person  may  be  appointed  to
 function  both  as  Chairman  and  as  Manag-
 ing  Director’.  I  feel  that  this  will  go
 against  the  normal  functioning  of  the

 Corporation.  This  will  be  duplication  in
 the  functioning  in  the  same  person.  It
 will  always  be  desirable,  if  the  powers  are
 decentralised.  So,  ।  would  plead  that
 the  Chairman  may  be  a  full-time  person.
 and  the  Managing  Director  may  be  ano-
 ther  full-time  person.  These  two  respon-
 sibilities  should  not  be  given  to  one  and
 the  same  person.  With  these  suggestions  I
 fully  support  these  amendments  and  I  am
 sure,  this  will  make  a  new  beginning  in
 the  industrial  growth  of  this  country.

 [Translation]

 SHRI  RAM  PYARE-  PANIKA

 (Robertsganj)  :  Mr.  Deputy  Speaker,
 Sir,  I  rise  to  support  the  Industrial  Finan-
 ce  Corporation  (Amendment)  Bill  1985.
 This  is  true  that  situation  has  changed  a
 lot  since  the  enactment  of  this  law  in
 1948.

 The  way  the  number  of  industries  is  in-

 creasing  in  our  country  certainly  calls  for

 widening  the  scope  of  the  Act.  As  you
 know,we  bring  about  required  changes  from
 time  to  time  and  censequently  achieve  our
 industria)  targets.  The  House  is  aware
 that  we  had  a  target  of  8  per  cent  growth
 and  we  ha:e  achieved  it  because  we  have
 been  makirg  amendments  from  time  to  time
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 as  per  our  requirements.  I  support  the  aim
 for  which  this  Bill  has  been  introduced
 and  also  want  to  say  that  at  present  all
 the  sectors  for  Industrial  production  in
 the  country,  be  it  the  cooperative  sector,
 joint  sector  or  private  sector,  do  not  have
 any  difference  as  such  because  all  the
 money  invested  in  them  goes  from  the
 public  exchequer.  The  money  invested
 in  private  sector’s  industries  also  belongs
 to  the  Government  exchequer  Today,
 there  is  a  great  need  to  see  whether  the
 money,  which  is  taken  by  private  sector
 from  corporation  or  these  financial  insti-
 tutions,  is  being  properly  utilised  or
 not

 Just  now,  I  was  looking  into  the  cir-
 cumstances  in  the  country  responsible  for
 loss  of  man-days.  I  found  that  strikes,
 closures  and  other  factors  are  less  respon-
 sible  for  it.  A  large  number  of  man-days
 were  lost  due  to  the  mismanagements  by
 the  private  sector.  The  private  sector
 industrialists  make  the  industry  sick  due  to
 their  mismanagement  closure  and  lay-off
 and  as  aé  result  ofr  these,  there
 is  loss  of  production.  Therefore,
 if  you  bring  any  amendment,  by  which
 you  want  to  provide  a  number  of  facilities
 in  order  to  increase  the  industries  then
 you  should  also  see  to  it  that  the  money
 should  be  used  for  the  specific  work  for
 which  it  is  being  provided.  Today,  what
 is  happening  with  jute  industries  in  Ben-
 gal?  You  should  also  look  at  the  cloth
 nills  The  capitalsts  are  withdrawing
 the  money  from  there  and  investing  it  in
 other  industries.  And  this  way  the  wor-
 kers  in  the  country  are  becoming  un-
 employed.  The  reed  of  the  hour  is  that  the
 Corporations  and  the  Management,  which
 you  Lave  formed,  should  see  to  it  that
 the  money  should  be  spent  on  the  item,
 for  which  it  is  paid.  The  applications
 for  fresh  loans  by  the  capitalist  who  dec-
 1816  their  mills  sick,  should  be  thoroughly
 scrutinised  before  granting  them  such
 Joans,  I  want  to  say  this  much  that  in
 the  name  of  helping  sick  mills,  a  Jot  of
 industrialists  are  taking  illegal  advantages
 from  public  financial  institutions.  It  is
 imperative  to  pay  keen  attention  towards
 this  also.

 Today,  in  the  mixed  economy  of  the
 country,  we  want  to  lessen  the  burden  on
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 agriculture.  In  this  House,  one  hon.
 Member  brought a  private  Bill  wherein
 he  suggested  that  we  should  increase  the
 scope  of  the  items  of  agro-based  produce
 in  the  villages  or  forest-wealth-based
 industries  or  animal-based  industries  and
 they  should  be  provided  with  more  funds.
 The  5  per  cent  people  of  private  sector
 in  the  country  are  utilizing  more  than  50

 per  cent  of  the  capital  of  the  country  and
 95  percent  people  in  cities  and  75  per  cent
 people  in  villages  are  not  getting  money
 in  that  proportion  for  their  development.
 Therefore,  today  we  also  face  the  problem
 of  the  balanced  development.  Due  to
 this,  there  is  no  proper  development  of
 the  villages  and  industries  are  not  be:ng
 set  up  in  the  villages.  Bapu’s  dream  of
 the  way  country’s  development  should
 take  place  is  not  being  fulfilled.  That  is
 why  people  from  villages  are  migrating
 to  the  cities.  Today,  we  have  also  to
 remove  the  regional  imbalance.  Today,
 in  spite  of  Government  assurances,  the
 industries  are  not  being  set  up  in  back-
 ward  areas.  The  business-houses  in  th:
 private  sector  shirk  in  going  to  backward
 areas  and,  in  connivance  with  the  officers
 somehow  manage  to  set  up  their,
 industries  in  those  areas  where  infras-
 tructure  already  exists.  In  such  circum-

 stances,  you  will  definitely  have  to  make
 such  arrangements  which  may  remove

 regional  imbalance.  There  is  a  need  to

 provide  infrastructures  in  every  area.
 The  objectives  of  the  Bill  which  you  have

 brought  are  commendable.  You  are

 going  to  spend  much  for  the  modern  teca-

 nology.  But  by  providing  this  sort  of
 help,  you  should  also  provide  hep  to
 those  areas  where  development  is  not

 taking  place  for  the  last  36  to  40  years  in

 spite  of  making  every  effort  in  the  field  of
 industrial  developmeat,  be  it  backward

 _area  of  the  country,  drought  hit  area,
 Shri  Mool  Chand  Daga’s  area  of  Rajas-
 than,  hilly  area,  cyclonic  area  or  tribal
 area.  Today,  we  shail  have  to  decide
 how  we  are  going  to  develop  these
 areas,

 Ido  not  want  to  take  much  time.
 While  supporting  this  Bill,  I  want  to
 clarify  two  to  three  points.  The  Govern-
 ment  has  made  different  sectors  in  the

 ASADHA  30,  1908  (SAKA)  (Amdt.)  Bill  2

 field  of  industriat  development.  In  these
 sectors  the  money,  which  is  certainly  the
 public  money,  should  be  allocated  on  the
 basis  of  backwardness  of  the  villages  and
 the  population.  Otherwise  the  industrial-
 ists  take  undue  advantages  of  it.  The
 terms  and  conditions  of  fund  allocations
 should  be  made  strict  to  ensure  proper
 utilization  thereof.  We  should  also  ensure
 how  best  we  can  achieve  future  develop-
 ment  in  comparison  to  the  previous
 one,

 We  have  resolved  to  bring  the  number
 of  37  per  cent  people  living  beiow  poverty
 line  to  26  per  cent  by  88-89  as  also  to
 increase  our  employment  potentiality  by
 four  per  cent  during  the  Seventh  Five  Year
 Piao.  This  is  a  matter  of  happiness  but
 this  success  could  only  be  achieved  when
 we  provide  money  to  such  sectors
 where  more  and  more  people  could  be
 given  employment.  Today,  in  the  name
 of  machine  and  technology,  we  are  pro-
 viding  money  to  such  industries  which
 employ  less  people.  As  we  have  decided
 in  the  Seventh  Five  Year  Pian  to  increase
 employment  potentiality  by  four  per  cent
 every  year,  this  cannot  be  achieved  in
 such  a  way.  Unless  we  set  up  men-based
 industries,  the  industries  which  may  give
 employment  to  more  and  more  people,
 we  cannot  achieve  the  target  fixed  for
 Seventh  Five  Year  Plan.  For  this  pur-
 pose,  we  will  have  to  set  up  such  indus.
 tries  which  could  employ  more  and  more
 people.  You  will  have  to  take  a  decision
 about  it,  ।  want  to  give  you  an  example.
 An  industry,at  the  cost  of  Rs.  50  crores
 is  0210४  set  up  in  our  area.  I  asked  the
 numver  of  people  likely  to  get  employmest
 therein,  and  the  answer  was  only  2  per-
 sons.  An  industry  at  the  cost  of  Rs.  50
 crores  and  work  for  only  200  persons,  ।
 again  asked  as  to  wherefrom  the  funds
 woud  be  provided  and  the  answer  was
 thai  from  public  exchequer.  Therefore,  you
 will  have  to  take  a  decision  in  this  regard
 that  the  money  which  you  allocate  should
 be  invested  ia  such  works  which  may  pro-
 vide  employment  to  more  and  more  peo-
 ple.  inthe  name  of  modernisation  and
 foreign  competition,  we  are  introducing
 such  a  techaology  on  the  basis  of  which
 the  work  is  being  done  through  auto-
 matic  machines  instead  of  more
 workers  having  been  employed,..  Such
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 automatic  system  cannot  fulfil  the  dream

 of  Bapuji  to  create  such  employment

 opportunities  which  should  provide  em-

 ployment  to  more  and  more  Adivasis  and

 remove  unemployment.  In  the  name  of

 modernisation,  new  technology  and  auto-

 matic  machines,  we  are  providing  more

 and  more  money  to  such  industries  which

 do  not  have  much  scope  for  employ-
 ment.

 There  is  one  thing  more  worth  consi-
 deration.  The  Government  do  not  want

 to  have  control  on  the  Public  Undertak-

 ings  but it  does  not  mean  that  they  should
 be  givén  a  chance  to  squander  public
 money.  Our  Prime  Minister  has  stressed
 this  point.  Many  companies  have  done

 fairly  well  and  many  ‘others  have  prepared
 their  balance  sheets  in  such  a  way  which

 looks  to  be  a  miracle.  They  have  done

 a  sort  of  magic  trick.  ।  was  just  going
 through  the  N.P.C.C.  Report.  A  _  profit
 of  five  crore  rupees  has  been  shown  there-
 in.  When  I  met  the  Chairman,  I  came  to
 know  that  they  did  not  have  money  even

 for  the  salaries  of  the  employees  and  the
 whole  work  was  stopped  due  to  lack  of

 funds.  Soit  isa  jugglery  of  figures.  I

 know  personally  about  the  Maruti  Udyog.
 It  declared  a  profit  of  5  crore  rupees  for
 the  last  year  but  in  fact  itis  not  earning
 profits.  In  my  view,  the  Central  Govern-
 ment  and  Finance  Department  should
 order  special  auditing  of  all  these  under-

 takings.  The  same  is  the  case  of  Coal
 India  Ltd.
 Housé  that  it  has  earned  a  profit  of  12
 erore  rupees.  When  special  investigation
 was  made,  it  was  revealed  that  there  was

 ‘a  loss  of  78  crore  rupees.  The  G.  Ms
 and  M.Ds.  of  these  publi¢  sector  under-

 takings  remind  us  of  the  life  styles  of

 kings  and  Emperors  of  old  times.  The
 country  should  get  maximum  profit  from
 these  250  dr  300  public  sector  undertakings
 but  most  of  them  are  incurring  losses.
 Their  expenditures  are  very  high  and  the
 life  styles  of  the  G.Ms  and  M.D.s  are
 like  the  old  time  Maharajas.  '  When  there
 is  a  sUggestion  of  having  control
 over  them,  then  it  is  argued  that

 '  they  are  autonomous  -  -bodies
 and  should  remain  so.  But  it  does  not
 mean  that  the  organisations  run  on:  public
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 Exchequer  should  be  allowed  to  work

 according  to  thelr  whims.  10085,”  these

 organisations  are  ful  of  nepotism  and
 casteism  The  manager  recruits  the  peo-
 ple  of  bis  own  caste  and  allots  tenders  to
 his  own  people.  All  this  should  not  be
 allowed  and  we  should  not  remain  as
 dumb  spectators.  These  undertakings
 need  to  be  controlled  at  every  ‘level.  It
 is  all  nght  that  our  Government:  odt  Hon.
 Prime  Minister  and  the  officers  of  Finance
 Department  are  vigilant  but  they  heed  to
 be  more  vigilant.

 I  want  to  say  one  more  thing.  In
 the  Seventh  Five  Year  Plan  prepared  by
 the  Planning  Commission  we  envisage  an
 increase  of  4  per  cent  in  employment
 potential  and  by  1988-89  the  percentage  of
 people  below  poverty  line  is  expected  to
 become  26  as  against  37.  To  achieve  all
 this,  it  is  necessary  that  the  loans  granted
 by  banks  should  be  given  to  the  right  peo-
 ple  so  that  the  maximum  number  of  people
 could  be  benefited.

 With  these  words,  I  strongiy  support
 the  Bill  and  hope  that  with  the  change  of
 time  more  amendments  will  be  made  in
 it.

 SHRI  SHANTI  DHARIWAL  (Kota):
 Mr.  Deputy  Speaker,  Sir,  this  Industrial
 Finance  Corporation  (Amendment)  Biull  is
 a  good  step  towards  improvement  and I
 welcome  it.  Through  this  Bill,  it  has  been
 Proposed  to  quicken  the  pace  of  industrial
 development  in  big  industrial  cities  and
 towns.  I  welcome  this  proposal  also.

 This  Bill  has  provision  for  giving  more
 Power  to  the  Chairmen  and  Managing
 Directors  as  full  trme  Managing  Directors,
 This  is  commendable  but  at  the  same  time
 I  would  like  to  put  forward  four‘or  five
 suggestions  to  the  hon.  Minister.

 My  first  suggestion  is  that  keeping  in
 view  the  increasing  business  and  expenses
 of  the  Corporation,  the  limit  of  authorised
 capital  should  be  raised  from  the  existing
 100  crore  to  250  crore:  rupees.  -  think
 that  this  limit  also  would  be  insufficient
 and  it  should  be  raised  upto  ”  crore

 rupees.
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 My  second  suggestion  is  that  thete  was

 no‘need  to  empowering  this,  Corporation
 to  set  up  hospitals  in  all  the  industrial

 -towns.-There  are  E.S.1.-  hospitals  in  all
 the  industrial  towns  and  every  big  industry
 hag  already  medical  facilities.  It  will  be

 ~  misuse  of  the  Government  money  that  the
 Corporation  instead  of  granting  loans
 would  spend  crores  of  rupees  on  setting
 up  of  hospitals.  I  request  the  hon.
 ‘Minister  that  this  Corporation  should  be

 *
 assigned  the  task  of  alfocation  of  funds
 only  and  not  the  establishment  of  hospi-
 tals  etc.  Some  industrial  groups  are

 ~  providing  very  good  medical  facilities  in
 very  efficient  manner  and  the  expansion
 of  these  facilities  is  also  taking  place.

 I  also  suggest  that  there  is  great  need
 to  empower  the  Corporation  to  appoint
 technically  qualified  persons  to  have  a
 look  at  the  prevailing  financial  condition

 ‘of  the  industries  and  also  to  find  out  their
 likely  condition  after  an  year.  If it  is  not
 done  the  companies  reach  the  stage  of
 look-outs,  strikes  start  taking  place  there
 and  they  reach  the  stage  of  closure  This

 ‘results  in  Josses  to  the  tune  of  crores  of
 rupees  to  the  Corporation.  To  avoid  the
 Corporation's  huge  losses,  it  is  neccssary
 to  appoint  technically  qualified  persons  so
 that  they  could  submit  timely  reports
 about  the  industries.  -It  would  Save

 Corporation’s  crores  of  rupee:.

 Despite  the  amendments  and  _  discus-
 sions  on  the  restructuring  of  management
 system  of  the  Corporation,  there  are  _  still
 the  procedural  delays.  Whenever  an
 industry  applies  for  loan,  it  takes  more
 than  6  months  for  its  clearance.  They
 have  to  prepare  numerous  papers.
 Numerous  problems  are  faced  before  the
 final  approval  is  obtained.  Even  the  hon.
 Minister  is  aware  of  the  procedural  delays;
 we  also  know  it.  This  procedural  delay
 sHould  some  how  or  the  other  be  minimi-
 sed.  It  should  be  done  away  with  at  the
 earliest  because  it  causes  corruption.  115
 eradication  is  must  if  the  working  of  the
 Corporation  is  to  be  improved.  When  an

 “industrial  house  gets  the  appreval  of  the
 1०80  applied  for  by  him  after  eight  to  ten
 thonths,  the  cost  of  project  during  this

 “period  escalates  by  20  percent.  If  the
 ‘permission  for  the  industry  is  given  early,

 (Amdt.)  Bill  314.0

 then  employment’is  also  created  early  and
 Government  also  earns  revenue.  Action
 should  be  taken  against  the  officers  of  the
 Corporation  for  delays.  They  should  be
 personally  held  responsible  for  the  delay.
 I  request  the  hon.  Minister  to  issue  such
 instructions  to  the  officers  that  permission
 and  !oans  should  be  granted  within  a  fixed
 time.  Some  provisions  should  be  made  to
 ensure  that  the  procedural  delays  in  the
 Corporation  are  minimised,

 In  the  end  I  would  |  ke  to  say  that  it  is
 a  good  thing  that  now  the  Chairmen  as
 well  as  Managing  Directors  will  be  on  full
 lime  basis.  But  I  request  that  able  and
 qualified  persons  should  be  appointed  to
 these  posts.  They  should  know  about  the
 financial  condition  of  the  country  and
 should  be  interested  in  industrial  develop-
 ment.  They  should  also  have  experience
 in  controlling  such  type  of  financial
 institutions.  Only  experienced  persons
 should  be  appointed  to  such  posts.

 I  would  also  like  to  say  that  the  steps
 taken  by  Chairman  or  Managing  Director
 are  not  intimated  to  the  Board.  So  in
 the  end  ।  request  you  to  make  provisicn
 for  the  intimation  of  all  such  steps  to
 each  director  of  the  board  which  should
 be  got  approved  by  the  board  within  three
 months.  That  is  all  I  wanted  to  say  and
 once  again  I  support  this  Bil.

 (English]

 SHRI  BHADRESWAR  TANTI

 (Kaliabor)  :  1  support  this  Industrial
 Finance  Corporation  (Amendment)  Bill.
 I  must  mention  here  that  after  Indepen-
 dence  of  the  country  the  Government  have
 made  so  many  laws  for  the  industrial
 workers  and  for  the  industrial  develop-
 ment  of  the  country  but  the  laws  have  not
 been  impiemented  at  all.  As  far  as  my
 personal  knowledge  goes,  after  38  years
 of  independence  laws  have  been  made  for
 the  greater  interest  of  the  working  class.

 So  far  as  industrial  Jaws  are  concerned
 and  so  far  as  Part  10  and  Part  IV  of  the
 Constitution  are  concerned,  these  laws

 have  not  been  implemented  and  not  for
 the  interest  ot  the  working  class.  Not
 that  the  Government  should  go  on  creat-

 ing  laws  but  the  Government  has  got  the

 responsibility  to  implement  the  laws,
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 In  respect  of  the  State  of  Assam  the

 Government  is  quite  aware  of  the  fact

 that  there  are  775  tea  estates  and  in  all  the

 tea  estates,  the  people,  those  who  have
 been  engaged  in  the  tea  industry  are  dying
 for  want  of  food,  shelter  and  other  facili-
 ties  because  these  laws  have  not  been

 implemented.  The  tea  garden  labourers
 have  not  been  given  the  housing  accom-
 modation  properly  although  the  law  is
 there.  They  have  not  been  provided  the

 schooling  facilities  for  the  education  of
 their  children.  Also  health  and  family
 welfare  measures  have  not  been  implemen-
 ted.  There  are  hospitals  only  for  the
 mame  sake  There  are  no  doctors,  no
 nurses  and  nothing  of  that  sort.  There
 are  no  medicines  and  only  hospitals  are
 there.  Unless  there  are  medicines,  unless
 there  are  good  doctors  and  nurses,  they
 are  of  no  use.  The  Government  15.  earn-

 ing a  lot  of  foreign  exchange  from  the

 export  of  tea.  Hence  the  Government
 should  see  to  the  interest  of  the  working
 class.  After  38  years  of  independence,
 may  I  know  whether  the  tea  garden
 labourer  has  got  facilities  of  drinking
 water.  The  literacy  rate  am7ng  the  tea

 garden  labour  is  only  0.01%.  It  is  a
 shame  for  the  people  and  for  the  govern-
 ment  that  after  so  many  years  of  indepen-
 dence  people  have  been  kept  inthe  dark
 and  faraway  from  all  facilities.

 The  tea  industries  are  making  money
 and  the  Government  is  earning  foreign
 exchange  out  of  this  but  the  people  have
 not  been  given  anything.  In  the  State  of
 Assam  also,  although  the  laws  are  there,
 there  is  not  a  single  industry,  there  1s  not

 asingle  good  and  big  industry.  Oil  is
 there  but  you  set  up  the  oil  refinery  out-
 side  Assam.  Coal  is  there  but  you
 transport  the  coal  to  other  places.
 Employment  avenues  are  there  but  you
 are  denying  the  educated  unemployed
 youth  employment  in  coal  industry,  in  the
 refineries  and  in  all  other  public  sector
 industries.

 My  humble  submission  before  this

 august  House  is  that  laws  should  be  pro-
 perly  implemented  and  the  people  of
 Assam  should  not  be  denied  their  legiti-

 *
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 mate  rights  so  far  as  the  establishment  of
 industries  are  concerned.  In  other  States,
 a  lot  of  industries  have  been  set  up.  Al-

 though  there  are  lot  of  potentials  in  the
 State  of  Assam  io  respect  of  all  the

 industries,  we  have  not  been  given  any
 importance  or  help  in  setting  up  of  indus.
 tries  at  the  instance  of  the  Government.
 When  we  demand  that  a  refinery  should
 be  set  up,  you  give  only  avery  small
 refinery  to  us,  but  you  set  up  a  very  big
 refinery  outside  our  State.  Why  ?  What
 is  the  reason  ?  1  do  not  understand  this.
 You  are  draining  out  the  oil  from  Assam,
 but  you  are  not  giving  employment  to  the
 people  of  Assam  who  have  got  the  legiti-
 mate  rights  to  get  employment  in  the  refi-
 nery  itself,  in  the  paper  mill  itself,  in  the
 jute  mill  itself  and  other  public  sector
 industries.  Therefore,  I  humbly  submit
 and  demand  that  not  only  should  Govern-
 ment  make  Jaws  but  Government  should
 also  look  to  the  problems  of  the  people  of
 each  State,  so  that  the  legitimate  rights
 are  not  denied  to  the  people  of  the
 State.

 DR.  A.  KALANIDHI  (Madras  Cent-
 ral)  :  At  the  outset  I  express  my  thanks
 to  the  hon.  Deputy-Speaker  for  having
 permitted  me  to  speak  on  this  Bill.

 On  behalf of  the  DMK,  I  welcome  this
 Industrial  Finance  Corporation  (Amend-
 ment)  Bill.  I  amreaily  happy,  because
 of  the  rapid  industrial  growth  and  also
 technological  developments  in  the  indus-
 trial  field  and  increase  in  production,  the
 Government  of  India  has  come  forward  to
 amend  the  Industrial  Finance
 tion  Act  in  such  a  way  that  the  industries
 get  the  benefit  out  of  it.  [am  8150  happy
 about  setting  up  of  hospitals  and  _  provid-
 ing  medical  services.  1  should  really
 congratulate  the  hon,  Finance  Minister  for
 having  given  some  thought  for  setting  up
 of  hospitals  and  providing  medical  services.
 One  of  the  hon.  Members  who  spoke
 before  me  said  that  setting  up  of  a  hospital
 would  involve  a  huge  expenditure.  One
 thing  he  should  not  forget,  Unless  and
 otherwise  the  employees  are  protected
 from  illness,  industrial  sickness  cannot  be
 provented.  If  workers  fall  ill,  naturally
 production  suffers.  Therefore,  to  prevent
 industries  from  becoming  sick,  one  has  to

 Corpora-  +

 ।
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 protect  the  employees  well.  So,  welfare
 of  employees  has  to  be  taken  care  of.
 When  you  take  care  of  the  health  of  the
 workers  in  the  industry,  the  industry  will
 not  become  sick;  thes  production  will  not
 be  hampered  and  the  production  will
 increase.  By  this,  we  will  be  preventing
 industrial  sickness  and  the  national  income
 will  also  increase.  ।  am  really  happy  that
 the  hon.  Minister  has  given  thought  to
 this  aspect  even  though  he  is  not  a  medical
 man.  I  am  really  happy  and  I  congratu-
 late  him  on  this  new  venture.

 The  only  thing  that  ।  am  worried  about
 is  the  authorised  capital  being  increased
 from  Rs.  100  crores  to  only  Rs.  250
 crores.  This  is  a  very  meagre  amount,

 though  there  is  a  quantum-jump  from  Rs.
 190  crores  to  Rs  250  crores.  It  cannot
 cater  to  the  needs  of  all  the  States  in  India.
 The  hon.  Finance  Minister  should  give  a
 second  thought  to  this  and  consider  in-

 creasing  it  from  Rs.  250  crores  to  Rs.  500

 crores,  so  that  all  the  States  in  the  country
 can  get  the  benefit  out  of  it.

 It  has  been  proposed  to  appoint  the

 Managing  Director  on  the  same  pattern  as
 IDBI.  He  has  been  given  aterm  of  five

 years.  ।  feel  that  the  term  should  be
 reduced  to  three  years  so  that  the  efficiency
 of  the  management  can  be  judged  within
 three  years  and  if  the  managemgnt  is  not

 upto  the  standard,  he  can  be  removed.
 Instead  of  extending  the  term  to  five  years,
 actually  it  would  have  been  better  if  it  had
 been  reduced  to  three  years.

 Another  point  which  has  been
 mentioned  is:  ‘“‘With  a  view  to  provide
 more  flexibility  to  the  Corporation  in

 raising  resources,  it  is  proposed  to  remove
 the  present  limit  of  Rs.  15  crores  on

 borrowing  by  the  Corporation  from  the
 Reserve  Bank  of  India’.  I  want  to  know
 from  the  Finance  Minister  as  to  what  is
 the  limit.  Is  it  going  to  be  limit!ess ?
 Has  he  totally  removed  the  limit  or  is
 he  going  to  allow  the  Corporation  to  draw

 any  amount  which  perhaps  he  has  not
 mentioned  in  the  Bill.

 Another  point  is,  you  are  going  to

 recognise  the  cooperative  banks  which  are

 recognised  by  the  State  Governments.  In
 this  connection  I  would  like  to  make  a
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 suggestion  that,  whenever  such  laws  are
 made  or  help  is  given  to  the  industry  in  a
 Particular  State,  the  State  should  also  be
 informed  about  the  matter  so  that  they
 can  have  a  better  hold  in  the  matter.
 As  far  as  Tamil  Nadu  is  concerned,  in  the
 industrial  aspect,  we  are  totally  neglected.
 That  is  why  we  very  often  voice  our  feel-
 ings  that  the  South  is  getting  neglected  and
 the  North  is  flourishing.  You  should  not
 give  room  for  such  feelings.  When  you
 bring  such  an  Amendment,  try  to  see
 that  something  more  is  given  to  Tamil
 Nadu  so  that  industries  can  flourish  in
 Tamil  Nadu  also.

 With  these  few  words,  I  wholehear-
 tedly  congratulate  the  hon.  Minister  and
 welcome  and  support  this  Bill.

 {Translation}

 SHRI  VIRDHI  CHANDER  JAIN
 (Barmer)  :  Mr.  Deputy  Speaker,  Sir,
 1  support  the  Industrial  Finance  Corpora-
 tion  (Amendment)  Bill  introduced  in  the
 House.  After  1948,  it  was  amended  in
 1982  and  this  1985.0  amendment  greatly
 widens  the  scope  of  the  Industrial  Finance
 Corporation.  The  definition  of  industrial
 concern  bas  also  been  expanded,

 [English]

 आ  setting  up  of  hospitals
 and  providing  medical  services,
 providing  telecommunication  and
 electronic  services  and  leasing  of
 plants,  and  equipments,  etc.’

 [Translation]

 Just  now,  my  friend  supported  the
 provision  for  setting  up  of  hospitals.  The
 condition  of  the  rural  areas  of  the  country
 is  such  that  the  extension  of  hospital  faci-
 lities  to  that  area  is  very  essential.  If  any
 doctor  or  ‘vaid  is  desirous  of  establishing
 such  hospitals  and  the  Industrial  Finance
 Corporation  and  banks  help  him,  then  he
 can  certainly  do  good  service  to  the  rural
 areas  by  establishing  hospitals.  So  this
 provision  is  a  correct  one.  Inthe  scien-
 tific  and  electronic  age  of  today,  anybody
 would  like  to  establish  some  industry.
 And  if  any  loan  is  provided  by  the  Indust-
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 rial  Finance  Corporation,  then  it  is  most
 welcome.

 The  posts  of  Managing  Director  and
 Chairman  have  been  made  full-time.  It
 was  necessary  and  is  a  step  in  right  direc-
 tion.  Any  corporation  can  be  successful
 only  when  its  Chairmen  and  Managing
 Director  are  capable  persons  and  are

 appointed  on  merit.  I  do  not  know  about
 the  procedure  of  appointment  of  such
 Chairmen  and  Managing  Directors.  Sir,
 the  bon.  Minister  may  like  to  throw  some

 light  on  the  procedure  of  their  appoint-
 ment.  Boards  like  U.P.S.C.  has  been
 formed  and  I  would  like  to  know  whether
 there  are  any  such  boards  for  their

 appointments  also.  If  there  is  no  such
 board,  a  board  should  be  formed  and
 appointments  should  be  made  on  the  basis
 of  merit.  ।  tell  you  about  Rajasthan
 where-I.A.S.  officers  are  generally  Chair-
 men  and  Managing  Directors  of  public
 sector  undertakings.  They  know  nothing
 about  this  field  and  even  then  they  are

 appointed  to  the  posts  of  Chairmen  and
 Managing  Directors.  The  same  is  the
 case  of  banks  but  it  should  not  be  like
 this.  Only  that  person  who  has  full

 knowledge  of  the  banking  should  be

 appointed  to  such  posts  in  banks.
 .

 In  the  Seven  Five  Year  Plan,  we  have
 decided  to  effect  8  per  cent  increase  in  the
 industrial  growth.  In  all  the  allotted
 activities  of  Finance  Corporation,  the
 authorised  capital  limit  has  been  fixed
 between  100  and  250  crore  rupees  and  the
 L.LC.,  G.I.C.  and  U.T.I.  are  making
 provision  to  this  effzct.  The  ceiling  of
 Rs.  15  crores  fixed  by  the  Reserve  Bank
 is  also  being  relaxed  and  its  powers  are
 being  enlarged.  It  means  that  by  enlarg-
 ing  its  jurisdiction,  the  industries  will  have
 to  be  developed,  But  I  can  see  that  the
 areas  which  have  been  declared  as  ‘No-
 Industry  Districts’  are  not  teing  deve-
 loped  at  all.  When  those  areas  were
 declared  as  ‘‘No-Industry  Districts’’,  it
 was  promised  that  industries  would  be  set
 up  there,  but  nothing  has  been  done  so
 farin  this  regard.  Neither  the  Centraf
 Government  is  paying  any  attention
 towards  this,  nor  is  the  Rajasthan  Govern--
 ment  -doing  any  thing  in  this  regard?
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 Therefore,  it  is  my  request.  to  the  Govern»
 ment  that,jndustries  should  be  established. .
 in  these  districts  and  due  facilities  provis.
 ded.  Developmental:  activities  should  :
 also  be  accelerated.  They  should  be
 granted  Joan  facilities  as  it  is  being  .done:
 in  the  hill  areas.

 Mr.  Deputy  Speaker,  Sir,  my  consti-
 tuency  of  Barmer  is  थ  ‘No-industry::
 District’*,  Limestone  of  a  very  good.
 quality  with  92  per  cent  purity  level  has
 been  found  there.  But  the  question  is:of
 making  it  industrially  useful  But  indus-
 tries  can  be  set  up  only  when  all  the  *

 required  facilities  are  available.  Railway
 lines  do  not  exist  there.  Our  Railway
 Minister  has  declared  that  no  new  railway~
 lines  would  be  laid.  If  this  is  sc,  it  would
 not  be  possible  to  set  up  new  industries
 because  that  place  is  6  to  70  kms.  away
 from  Jaisalmer.  How  would  limestone  be
 transported  in  the  absence  of  any  trans-
 port  facilities  and  under  such  circum.
 stances,  why  should  any  industrialist
 bother  to  invest  his  money  and  set  up  an
 industry  there  ?  Therefor.  I  would
 request  the  Government  to  make  provi-
 sion  for  granting  transport  subsidy  as  it  is
 being  done  in

 the
 hill  regions.

 Unless  railway  facilities  and  Joan  ,
 facilities  are  granted,  developmental  activi
 ties  cannot  take  place  there.  So  how  can
 there  be  any  progress  when  we  are  not
 able  to  set  up  any  industries  Therefore,
 I  would  request  the  Government  once
 again  to  pay  full  attention  to  such
 areas.

 Mr.  Deputy  Speakcr,.Sir,  the  Govern-
 ment  had  given  loan  facijlities  to  the  un-;
 employed  graduates  so  that  they  could.  set
 up  their  own  business.  I  would.  like.to-
 say,  in  this  connection  that  you  should
 conduot  an  enquiry  because  50  per  cent  ai  ;
 the  loans  are  being  ,advanced  to  bogus, ;
 persons.  I  want  to  say  it  clearly  that  this;
 scheme  is  being-misused  and,  therefore,  it
 is  essential  to  conduct a  thorough.  enquiry,
 It  is  also  essential  to  closely  supervise  she  «;
 distribution  of  loans  in  future.  If  you  are
 not  able  to.do  is,  then  -the  very...  purpose -
 for  which  loans  are  advanced..would.be  .
 defeated,  and-  you  would.  got  be.  able,to-
 solve  the  problem  of  unemployed  -graduen>
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 tes.  In  this  context,  I  would  particularly
 submit  that  we  want  to  increase  the
 activities  of  such  types  of  organisation,
 but  these  problems  come  in  the  way.

 Mr.  Deputy  Speaker,  Sir,  there  is  a
 dyeing-printing  industry  in  our  area.  This
 kind  of  work  is  usually  done  here.  Pollu-
 tion  problems  are  also  associated  with  such
 units.  But  neither  the  Centre  nor  the
 State  is  paying  any  attention  to  it.  If  the
 small  industri¢és  are  entrusted  with  the
 responsibility  then  they  are  not  able  to
 fulfil  it.  Therefore,  before  the  expansion
 of  such  units,  it  is  essential  to  remove  the
 problem  of  pollution  and  the  Central
 Government  should  shoulder  this  respon-
 sibility  or  at  least  it  could  provide  some
 assistance  to  the  small  industries  in  main-
 taining  ecological  balance.  Only  then,
 these  industries  would  flourish  and  new
 ones  would  be  established,  as  otherwise
 the  existing  industries  would  also  be
 destroyed.

 Mr.  Deputy  Speaker,  Sir,  in  the  end
 ।  would  submit  that  the  Industrial  Finance
 Corporation  (Amendment)  Bill,  1986,  which
 has  been  presented  in  the  House  is  a  very
 good  Bill.  This  Bill  would  prove  to  be
 helpful  in  making  progress  in  the  field  of
 developing  latest  technology.

 15.00  hes.

 But  we  also  want  that  our  employment
 problems  should  be  solved.  The  com-
 puterization  programme  cannot  guarantee
 a  solution  to  this  problem  as  it  will  require
 less  number  of  workers  which  our  country
 can  never  accept.  Hence,  we  would  have
 to  consider  whether  we  will  be  able  to
 develop  our  cottage  industries  if  we  do
 not  follow  the  path  laid  down  by  Mahatma
 Gandhi  in  this  regard.

 The  efforts  made  for  this  purpose,  at
 Present,  are  not  enough.  Further,  the
 Khadi  Gramodyog  Commission  is  not  atle
 to  complete  the  quantum  of  work  that  it
 undertakes.  It  has  to  cover  a  vast  rural
 area  which  it  is  not  doing  at  present.  So
 there  are  several  units  which  are  not
 helped  at  all  by  the  Commission.  There-
 fore,  in  order  to  solve  the  unemployment
 problem,  it  is  essential  that  it  should  cover
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 more  rural  area.  In  this  connection,  the
 people  working  in  the  carpet  and  wool
 industries  should  be  provided  with  special
 assistance  and  training  centres  must  be  set
 up  for  the  purpose,  At  present,  the
 training  centres  are  esablished  only  in  the
 districts,  and  there  is  just  one  such  centre
 in  the  whole  of  Barmer.  Nota  single
 training  centre  exists  in  Jaisalmer.  It  is
 not  possible  to  expand  our  industries  in
 this  way.

 These  people  face  the  same  kind  of
 difficulties  as  in  the  case  of  industries.
 The  Banking  institutions  do  not  provide
 loans  to  them  easily.  Inspite  of  best
 efforts,  the  functioning  of  the  banks  has
 not  improved  and  corruption  is  rampant
 there.  It  must  be  checked.

 With  these  words.  I  support  the
 Bill.

 15.04  brs.

 [SHRI  SOMNATH  RATH  in  the
 Chair}

 DAL  CHANDER  JAIN
 (Damoh)  :  Mr.  Chairman  Sir,  I  support
 the  Industrial  Finance  Corporation
 (Amendment)  Bill  introduced  in  the  House.
 This  Act  was  first  passed  in  1948,  but  after
 that,  circumstances  in  the  country  have
 changed.  This  Bill  is  an  appropriate
 measure  in  view  of  the  rapid  develop-
 ment  of  our  industries.

 SHRI

 I  would  like  to  draw  your  attention  to
 the  fact,  that  the  loan  facilities  granted  for
 industrial  development,  are  often  misused
 by  the  industrialists,  and  this  view  is
 shared  by  all  the  Members.  Therefore,
 this  must  be  stopped.  We  must  also  take
 action  against  those  people  who  do  not

 respect  the  spirit  underlying  the  payment
 of  such  loans.

 It  is  good  that  a  separate  Board  has
 been  established  to  ensure  that  there  is  no
 unnecessary  delay  in  the  setting  up  of
 industrial  units  and  the  Chairman  of  this

 Board  has  been  granted  the  power  to

 sanction  loans,  even  without  calling  a
 Board  meeting  first.  However,  along  with

 this,  it  also  must  be  ensured  that  loans
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 are  used  for  the  purpose  for  which  sanc-

 tloned,  and  the  industries  are  established

 in  areas  where  they  should  be,

 There  is  one  more  thing  which  should
 be  given  special  consideration,  If  the

 Board  advances  such  loans  by  which,  the

 Finance  Corporation  is  liable  to  incur  loss,
 or  its  capital  is  adversely  affected,  then

 action  should  be  taken  against  the  con-

 cerned  officiais  and  they  should  be  instruc-
 ted  to  be  alert  in  respect  of  their  duties.
 This  alone  would  ensure  proper  imple-
 mentation  of  this  policy  of  the  national

 importance.

 We  have  seen  that  the  small  industria-
 lists  have  to  face  numerous  difficulties
 while  getting  loans.  In  this  context,  I
 would  suggest  that,  whenever  applications

 regarding  granting  of  Joans  are  received
 from  small  industrialists,  some  _  time-limit
 like  one  or  two  or  three  months  should  be

 fixed,  within  which,  the  loan  applications
 should  be  considered  and  प  action  taken.
 But  it  often  happens,  that  it  takes  years  to
 consider  and  take  action  on  this  applica-
 tions.  Due  to  this,  the  small  industrialists
 are  disappointed  and  their  enthusiasm  for
 establishing  new  industries  dampened.
 This  procedure  is  not  good.  Therefore,
 ।  would  request  the  bon.  Minister  ear-

 nestly,  to  fix  a  time-limit  for  this  definitely
 so  that  the  date  by  which  the  Joans  would
 be  received  may  be  known  beforehand,
 Only  under  such  conditions,  our  cbjectives
 would  be  attained.

 It  is  highly  commendable  that  subsidies
 are  given  for  setting  up  of  industries  in
 ‘éNo-industry  Districts’?  and  in  backward
 areas.  In  spite  of  all  these,  it  1s  found

 that  industries  are  not  being  set  up  in
 “No-industry  Districts’.  The  reason

 given  for  this,  generally,  is  that  infrastruc-

 ture  and  transport  facilities  are  not  avail-
 able  there.  To  get  over  these  difficulties,
 my  suggestion  is  that,  meetings  should  be
 held  from  time  to  time  among  the  repre-
 sentatives  of  Industrial  Development
 Corporation,  Transport  and  Power  and
 other  related  departments.  These  meet-

 ings  should  be  held  on  the  Officers’  level
 as  well  as  on  the  Ministerial  level  in  which
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 full  consideration  should  be  given  to  the
 Proper  development  of  all  parts  of  the
 country.  Special  attention  must  be  paid
 to  the  backward  areas  and  industries
 should  be  established  there.

 With  these  suggestions,  I  would  sup-
 port  the  Industrial  Finance  Corporation
 (Amendment)  Bill  and  hope  that  the
 Members  of  the  Board  would  function  in
 accordance  with  the  spirit  of  the  Bill  and
 in  this  manner,  we  would  all  assist  the
 Prime  Minister  in  taking  the  nation  into
 the  21st  century.

 {English}

 KUMARI  MAMATA  -  BANERJEE
 (Jadavpur)  :  Sir,  I  support  this  Bill.
 The  Industria]  Finance  Corporation  of
 India  is  a  national  level  development  bank,
 set  up  in  1948,  soon  after  Independence,
 by  an  Act  of  Parliament,  with  the  objective
 of  providing  medium  and  long  term  finance
 to  eligible  industrial  concerns  in  India.

 Sir,  we  know  that  under  the  leadership
 of  our  Prime  Minister,  we  are  looking
 ward  and  indeed  we  are  moving  forwards
 towards  the  2151  Century  and  our  attitude,
 our  activities  and  our  achievements  should
 be  on  the  basis  of  this.  I  say  so  because
 we  have  seen  so  many  times  that  even
 after  bringing  so  many  bills  in  favour  of
 the  workers,  in  favour  of  the  country  and
 in  favour  of  the  weaker  sections,  their
 implementation  is  very  poor.  Our
 Government  is  very  much  willing  and  we
 are  very  keen  to  see  that  the  country  moves
 forward  towards  the  2151  Century.  But
 som-iimes  there  is  still  some  communica-
 tion  gap.  Even  though  Government  ७
 bringing  forward  the  Bills,  some  bureauc-
 rats  and  some  officials  are  not  trying  to
 fulfil  the  commitment  of  the  Government.
 And  that  is  why  we  are  not  able  to  fulfil
 our  commitments  to  the  people.

 The  Industrial  Finance  Corporation  of
 India  was  set  up  in  1948.  The  Industrial
 Finance  Corporation  Act,  1948  was  last
 amended  in  1982  and  it  has  now  become
 necessary  to  make  some  amendments  in
 the  Act.  I  am  _  supporting  the  amend-,
 ments  brought  in  by  the  Government
 because  the  present  definition  of  ‘industrial



 425  Industrial  Finance  Cor  DP.

 concernਂ  as  contained  in  the  Industrial
 Finance  Corporation  Act  does  not  cover
 many  important  activities  and  it  is,  there-
 fore,  proposed  to  widen  the  definition  of
 ‘industrial  cocnern’  by  including  the  con-
 cerns  engaged,  inter  alia,  in  areas  such  as

 setting  up  of  hospitals  and  _  providing
 medical  services,  providing  telecommunica-
 tion  and  electronic  services  and  leasing  of

 plants  and  equipments,  etc.  It  is  also

 envisaged  to  provide  for  an  enabling  clause
 so  as  to  confer  powers  on  the  Central
 Government  to  direct  the  Corporation  to
 undertake  any  other  activity  which  the
 Central  Government  may  notify.  It  15
 also  proposed  to  raise  the  authorised  capi-
 tal  of  the  Corporation  from  Rs.  100  crores
 to  Rs.  250  crores.  ।  would  like  to  request
 the  Minister  to  raise  the  authorised  capital
 from  Rs.  100  crores  to  Rs.  500  crores.

 In  this  Bill.  it  is  also  proposed  to
 provide  for  the  office  of  the  Managing
 Director  on  a  full-time  basis.  ।  am
 supporting  this  provision  and  Iam  not
 at  all  opposing  it.  Whenever,  these
 Managing  Directors  and  Chairman  are
 appointed,  we  will  have  to  see  that  these
 Managing  Directors  and  Chairman  do

 something  in  favour  of  the  workers  and  in
 favour  of  the  industry  also.  We  do
 appoint  these  people,  but  we  find  that  the
 attitude  of  these  Managing  Directors  and
 these  Chairmen  is  not  so  good.  They  are
 misusing  the  government's  money  and  they
 are  indulging  in  corruption.  They  favour
 the  big  industrialists  and  they  are  not
 doing  anything  for  the  benefit  of  the
 people.  While  appointing  these  Managing
 Directors  on  a  full  time  basis  is  a  welcome
 measure,  we  should  also  see  to  it  that  they
 fulfil  the  commitment  of  the  Government,
 There  should  be  some  time-bound  pro-
 gramme  and  there  shouid  be  some  limit  as
 to  how  long  a  person  should  continue  as
 the  Managing  Director.  His  performance
 and  achievements  during  that  period
 should  also  be  watched.  ।  request  that
 the  hon.  Minister  should  look  into  this
 aspect.  I  know  that  the  Minister  is  very
 efficient  and  he  is  working  very  hard  for
 the  welfare  of  the  weaker  sections.  But
 this  bureaucratic  attitude  is  not  at  811  good
 and  this  tradition  is  going  on  from  the
 very  begining  and  because  of  this,  people
 are  not  getting  any  benefit.
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 Sir,  the  Industrial  Finance  Corporation
 iS  a  very  important  corporation.  In  April
 1971,  the  Government  of  India  set  up  the
 Industrial  Reconstruction  Corporation  of
 India.  This  was  to  be  an  All-India  public
 Financial  Institution  to  function  as a  credit
 and  reconstruction  agency  for  industrial
 revival  and  rehabilitation  of  sick  and
 closed  units.  This  has  now  been  conver-
 ted  into  the  Industrial  Reconstruction
 Bank  of  India.  The  unsatisfactory  track
 record  of  this  lead  institution  in  dealmg
 with  industrial  sickness  will  be  clear  from
 the  fo.lowing  data.  Out  of  205  units  being
 assisted  by  IRBI  in  the  country,  as  mdany
 as  116  are  located  in  West  Bengal  out  of
 which  IRBI  claims  that  it  has  revived  on'y
 37.  I  would  like  to  mention  it  here
 because  Government  has  established  IRBI
 to  revive  the  sick  industry,  to  help  indust-
 rialists,  to  modernize  their  equipment.
 But  what  is  going  on  ?  Government  has
 established  IRBI  to  revive  sick  industries.
 But  IRBI,  IFCI  and  IDBI  people  are  not
 interested  in  reviving  industry,  big  or  small,
 but  are  only  imterested  in  reviving  them-
 selves  So,  their  feelings  are  not  so  good,
 There  is  some  communication  gap  between
 the  managemeut  and  the  workers.  This
 should  be  looked  into.

 Another  thing  :  In  1985,  Government
 of  India  passed  a  legislation  called  the
 Sick  Industrial  Companies  (Special  Provi-
 sions)  Act,  which  seeks  to  create  a  Board
 for  financial,  industrial  reconstruction,  and
 to  deal  with  industrial  sickness.  One
 year  has  passed.  I  do  not  know  when
 this  Board  will  start  functioning,  and  when
 it  will  sort  out  the  probiem  of  sick  industry
 in  our  country.  In  our  country,  about
 90,000  units,  most  of  them  in  the  small
 sector,  are  sick;  out  of  these,  about  29,000
 are  in  West  Bengal.  IRBI  has  reported
 that  as  of  January  1,  1985  there  were  545
 sick  units.  Out  of  them,  105  are  in  West
 Bengal.  There  were  1285  medium  units.
 According  to  IRBI’s  study,  51%  of  indus-
 trial  sickness  was  due  to  management,  15%
 due  to  bad  planning  and  only  2%  due  to
 labour  trouble.  So  it  is  Government’s
 duty  to  locate  these  sick  industries.  If
 every  tig  and  large  industry  is  going  to  be
 closed  down,  what  witl  workers  do?
 Thousands  and  thousands  are  now  on  the
 roads,  But  we  are  trying  to  sort  gut  this
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 problem.  We  are  trying  to  meet  IFCI,
 IRBI  and  IDBI  people  also.  But  their
 attitude  is  not  in  favour  of  the  workers.

 They  say:  ‘You  should  look  into  this;
 you  should  help  these  entrepreneurs;  You
 should  not  let  down  the  weaker  sections
 and  workers’  Then  what  will  these
 officers  do  ?  They  will  be  in  their  chairs.
 They  are  now  promoted  as  Managing
 Directors  and  Chairmen  and  as  so  many
 other  officers.  But  they  are  not  helping
 the  weaker  sections.  That  is  what  is  going
 on.  If  they  go  on  in  such  a  manner,  then
 we  will  be  in  trouble.  We  in  the  Cong-
 ress  party  are  very  much  interested  in

 helping  the  poor  people  and  the  workers.
 This  is  the  Prime  Minister’s  attitude,  and
 the  Government's  attitude.  But  this
 bureaucratic  attitude  is  not  so  good.  That
 is  why  all  these  things  are  going  on.

 You  are  bringing  this  Bill  to  help  poor
 people,  to  help  the  workers  and  to  help
 the  country.  But  until  and  unless  you
 change  the  attitudes  and  traditions  of  the
 officials,  it  is  not  possible  to  implement
 all  these  things.  This  is  my  humble
 suggestion  to  you  :  To  revive  these  sick
 industry,  please  start  the  functioning  of
 the  Board  for  financial  and  _  industrial
 reconstruction  immediately.  Then  this
 Board  can  take  up  all  these  things.  They
 can  help  sick  industries  at  least.  Is  there
 any  such  possiblity  ?  It  is  not  the  Govern-
 ment’s  policy  to  take  over  all  sick  units.
 But  they  can  set  up  some  new  projects,
 they  can  set  up  some  new  and  modern
 equipment.  Then  they  can  at  least  pro-
 vide  work  to  the  workers.  Otherwise,
 these  workers  will  die.  If  the  workers  die,
 what  will  we  do?  So,  this  is  my  humble

 suggestion.  I  would  now  like  to  quote  a

 saying  :

 ‘yeh  mera  akele  ka  dard  nahin  hai,
 Main  sabhi  ke  dard  ki  baat  karti

 hoon.’

 It  is  a  fact  that  somebody  is  trying  to

 say  that  Central  Government  is  not  doing
 anything.  But  we  are  not  going  to  टाउन
 cize  so,  because  I  know  that  some  politi-
 cal  and  vested  interests  who  are  not  _  inte-
 rested  in  the  development  of  the  country
 are  trying  to  oppose  the  Government  all
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 the  time.  But  I  would  like  to  say  that  we
 have  laith  in  a  New  India.  Let  us  put
 shoulders  to  the  wheel;  let  us  do  our  best
 efforts  to  serve  the  people  of  this  country.

 SHRI  MANORANJAN  BHAKTA
 (Andaman  &  Nicobar  Islands)  :  ।  rise  to
 support  the  Bill.  This  Bil!  does  not  have
 anything  contradictory.  It  has  some
 specific,  good  amending  provisions,  e.g.
 the  enlargement  of  the  scope  of
 Industrial  Finance  Corporation.  I  feel
 that  the  amendment  proposed  for  provid-
 ing  medical,  health  and  other  allied  ser-
 vices,  engineering,  technical,  financial,
 management,  and  marketing  and  other
 services  etc.  It  will  definitely  be  for  the
 betterment  of  the  industrial  growth  as
 well  as  the  social  services  too.  But,  at  the
 same  time,  I  would  also  liketo  add  that
 the  hon.  Minister  may  kindly  look  into
 that  and  see  that  the  social  forestry  should
 also  be  included  in  this,  because,  now,  we
 are  going  in  a  big  way  and  trying  to  moti-
 vate  people  in  different  places  for  going  in
 for  social  forestry  to  make  the  country
 green  and  to  make  the  ecological  balance
 as  per  the  requirement  of  the  country.  If
 that  be  so,  then  why  not  this  should  also
 be  included  within  the  purview  of  the
 Industrial  Finance  Corporation  opera-
 tion  ?

 Then  the  dairy  plant  and  the  cattle
 breeding  etc.  should  also  come  within  the
 purview  of  this  The  Minister  may  kindly
 look  into  it.  They  have  done  a  good
 thing  by  increasing  the  capital  from  Rs.
 100  crores  to  Rs.  150  crores.  Then  there
 is  a  question  of  having  a  Managing-Direc-
 tor.  Well,  the  Managing-Director,  of
 course,  will  be  necessary  in  a  _  particular
 corporation  or  institution  or  organisation.
 But  one  thing  which  I  have  noticed  is
 that  for  the  very  purpose  for  which  the
 Industrial  Finance  Corporation  has  been
 established  has  not  been  fulfilled  and
 everywhere  it  is  being  defeated  every  now
 and  then.  We  know  people  are  coming
 for  getting  assistance.  When  they  go  for
 getting  assistance,  how  they  are  harassed  ?
 They  are  running  from  pillar  to  post  to
 get  assistance  or  loan,  but,  they  are  not
 getting  it  easily.  But  if  some  people  are
 corrupt  enough,  they  can  get  it  otherwise
 and  they  get  it.  Here  this  point  has  to
 be  seen.
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 In  every  legislation  we  find  that  the

 public  men  are  very  carefully  kept  out
 and  only  the  officialdom,  the  bureaucracy
 is  creating  everything  for  themselves,  every

 post,  everything,  they  keep  for  themselves.
 So,  why  not  in  such  an  important  Bill
 some  Members  of  Parliament  be  put  as
 Directors  in  the  Board  where  there  can  be
 checks  and  balances,  where  they  can  work
 as  watch-dogs  in  such  boards  and  point
 out  lacunae  ?

 There  are  ‘A’  category  districts  in
 the  country.  How  meny  ‘A’

 category  districts  have  been  served

 by  the  Industrial  Finance  Cor-

 poration  or  assisted  in  the  country  ?  In

 many  of  the  areas  where  these  entreprene-
 urs  are  going  to  set  up  industries  they
 want  assistance;  for  getting  that  assistance.

 they  are  running  from  pillar  to  post,  but

 they  are  not  getting  it.  Even  the  Minis-
 ter  must  be  having  his  own  _  personal  ex-

 perience  in  this  regard.  That  is  why  it
 should  be  eva  uated  that  in  how  many  such
 ‘A’  category  districts  they  have  got  loans
 or  assistance.
 deep  areas,  which  are  the  remotest  parts
 of  the  country  we  are  hearing  the  names
 of  these  institutions  only  so  far;  they  have
 not  done  anything  in  that  part  of  the

 country.  When  they  go  there  to  set  up
 industries,  they  are  told  that  for  such  a

 long  distant  area  how  would  you  get
 finance.  That  is  why  there  should  be  a

 system  by  which  they  can  got  assistance
 for  such  a  long  distant  area.  Of  course,
 when  we  passa  legislation,  we  speak  so

 many  things  and  then  we  get  an  assurance
 from  the  hon.  Minister  that  this  will  be

 done,  that  will  be  dcne;  we  are  going  to
 achieve  these  things,  but,  one  point  is

 very  clear  that  unti!  and  unless{the  bureau-

 cracy  is  committed  to  the  purpose  these

 things  will  not  be  implemented.  On  the
 one  hand  the  government  is  clear  and  the

 political  leadership  is  also  clear;  they
 want  to  do  something  for  the  betterment
 of  the  people,  to  have  industrial  growth
 in  the  remotest  parts  of  the  country  at
 that  time  the  two  systems  work,  that  is
 on  the  one  hand  the  bureaucracy  is

 playing  some  part  onthe  other  hand  the

 political  leadership  is  also  accused
 of  interference.  The  political
 leadership  is  also  accused  of  interfe-

 rence.  The  political  leadership  is
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 only  supposed  to  give  guidelines.  But,  at
 the  same  time,  thé  implementing  parts
 remains  with  the  bureaucrats,  the  official-
 dom.  If  sometimes  we  ask  them  why  they
 had  not  done  a  particular  thing,  they  only
 say  that  the  politicians  are  interfering
 with  the  functioning  of  the  autonomous
 bodies  In  the  name  of  prevention  of
 interference  they  try  to  keep  the  political
 leadership  away  so  that  they  can  do  what-
 ever  they  like  in  the  manner  they  like.
 So,  this  is  a  very  controversial  position
 and  I  would  request  the  hon.  Minister  to
 kindly  look  into  this  and  see  that  the
 implementing  part  1s  properly  done.  There
 should  also  be  proper  monitoring,  and
 grievances  should  be  redressed.  The
 Board  should  not  be  given  more  powers
 only  to  check  political  interference,  and
 the  people  should  get  the  benefit
 of  the  such  financial  institutions.

 Another  point  is,  nothing  has  been
 mentioned  about  the  rules  or  procedure
 to  provide  assistance  or  grants.  That  15
 completely  absent.  That  is  where  the
 influence  of  the  bureaucrats  comes  and
 apart  from  the  Chairman  the  members  of
 the  Board  should  also  be  asked  to  follow
 the  correct  procedure  and  the  rules  so
 that  everyone  knows  that  there  is  sucha
 financial  institution.  Only  then  can  they
 get  the  full  advantage  of  the  institution.
 That  is  why  I  want  the  hon.  Minister  to
 look  into  this  point  also  so  that  harass~-
 ment  of  the  public  can  be  reduced,  results
 can  be  achieved  and  the  financial  institu-
 tions  can  te  used  for  the  best  interests  of
 the  country.

 MR.  CHAIRMAN :  Shri  Harish
 Rawat,

 (Translation?

 SHRI  HARISH  RAWAT  (Almora):
 Mr.  Chairman,  Sir,  I  am  grateful  to  you
 for  providing  me  an  opportunity  to  speak
 on  this  important  Bill.  Through  _  this
 amendment,  hon.  Minister  intends  10
 expand  the  purview  of  the  old  Act.  My
 colleagues  have  given  their  suggestions  in
 this  regard,  I  also  want  to  make  a  request
 that  social  forestry  and  industries  based
 on  agriculture  sector  should  also  be  inicue
 ded  in  11,
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 [Shri  Harish  Rawat]

 At  present,  the  situation  is  this  that

 all  our  financial  corporations  extend  more
 and  mere  help  to  some  particular  areas

 only  where  industrialisation  has  already
 taken  place  but  regarding  new  areas  and
 backward  areas  they  are  not  as  committ-
 ed  as  they  should  be.  If  sometimes,  there
 is  a  pressure  from  Government  then  the

 people  manning  all  such  institutions  try
 to  put  off  that  pressure  or  not  to  fulfil
 Government’s  intention,  I  would  like  to
 make  a  request  to  the  officials  of  the
 Ministry  of  Finance  to  seriously  look  into
 the  matter  as  to  what  these  financial  insti-
 tations  have  done  in  regard  to  payment  of
 loans  in  every  State  for  various  areas  and
 to  promote  their  interests.  You  will  be

 aurprised  to  know  that  the  financial  insti-
 tutions  of  the  Central  Government  have

 provided  more  junds  to  the  States  which
 have  very  less  population  and  are  already
 industrially  advanced,  These  institutions
 are  still  following  the  same  policy;  on  the
 other  hand  the  backward  States  are  not

 getting  any  benefit.  The  population  of
 Uttar  Pradest  is  17  per  cent  of  the  total!

 population  of  the  country.  All  the  Cent.
 ral  Government  Financial  Institutions  have
 an  investment  of  only  2  per  cent  in  the
 State.  This  situation  has  not  changed
 during  the  previous  years  in  spite  of
 utmost  efforts  by  the  Government  of  Uttar
 Pradesh.  I  would  like  to  make  a  com-

 plaint  to  the  hon.  Miunister  on  behalf  of
 Uttar  Pradesh  in  this  regard  and  also
 would  like  to  request  that  States  like  Uttar
 Pradesh  should  be  taken  care  ef.  You
 should  see  to  it  that  your  financial
 Institutions  should  help  those  areas  which
 are  industrially  backward.

 After  all,  what  is  our  aim  in  giving
 help  2  Naturally,  to  remove  disparity  and

 inequality  between  weaker  sections  and
 wifluent  ones.  This  remains  only  in  theory
 and  actually  these  financial  institutions
 and  corporation  are  promoting  already
 well  established  industrial  units;  they  do
 not  care  to  help  the  backward  areas  or
 the  people  who  are  called  first  generation
 of  industrialists.

 If  a  poor  man,  who  does  not  have

 @ay  approach  and  is  unable  to  put  any
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 Pressure  goes  to  these  institutions,  then
 instead  of  helping  him,  he  ७  discouraged.
 They  create  obstructions  for  him.  The  aim
 of  these  institutions  should  be  to  fulfil
 the  commitment  of  the  Government.

 The  reason  behind  this  is  that  you
 have  entrusted  all  the  powers  to  the  burea-
 ucrats.  The  Parlament  merely  passes  a
 Bill.  These  Bilis  too  help  in  increasing
 their  power  and  scope.  These  Bills  only
 meet  their  own  personnel  interests  and
 meet  the  needs  of  some  other  vested
 interests.  This  way,  the  Parliament  15
 being  used  and  the  House  is  also  being
 used,  Thh  bureaucrats  should  be  able  to
 know  what  are  the  requirements  of  the
 people  at  large  and  whatis  the  intention
 of  the  Government,  the  Parliament  and
 the  State  Governments  These  institutions
 should  have  been  helpful  in  acheving  these
 obiectives  but  they  are  not  doing
 so.

 In  the  Jast  few  years,  you  have  tried
 your  best  in  making  them  accountable  to
 the  people.  But  in  spite  of  your  efiorts
 and  pressure,  these  institutions  have  not
 fulfilled  the  Government’s  commitment
 towards  the  poor  masses.  These  institu-
 tions  have  not  changed  their  atittude  and
 behaviour.

 I  do  not  imtend  to  criticize  but  would
 hke  to  make  a  submissson  wath  a  view  to
 strengthening  the  hands  o:  hon.  Finance
 Minister  and  his  Munistry  and  _  request
 them  to  see  what  type  of  people  are
 doing  what  type  of  work  in  these  Finan-
 cial  institutions.  If  you  do  not  employ
 such  persons  im  these  institutions  who  are
 committed  to  the  people  and  the  policy
 of  the  Government  ard  want  to  imple-
 ment  it,  then,  ।  am  _  afraid  that  what  to
 sp.ak  of  this  Bill,  you  may  pass  a  number
 of  Bills,  but  all  or  them  witl  not  enable
 you  to  achieve  your  aim.  I  hope,  heeping
 in  view  the  feelings  of  the  House,  you
 will  pay  attention  towards  this.  With
 these  words,  ।  conclude.

 [English]

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI  JANA-
 RDHANA  POOJARY):  1  have  heard
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 hon.  Members  from  both  the  sides  giving
 very  effective  and  concrete  suggestions.
 Some  of  the  hon.  Members  particularly,
 Shri  C.  Madhav  Reddi,  Dr.  Rajhans,
 Shri  Jain,  Shri  Moo!  Chand  Daga,  Vyasji
 apd  some  other  hon.  Members  have  given
 me  lot  of  knowledge  and  also’  concrete

 suggestions.  Shri  Ayyapu  Reedy  has

 made  very  good  points.  In  fact,  I  am

 grateful  to  him  for  making  a  study  of  the

 subject.

 The  hon.  Member  Shri  Madhav

 Reddi  as  also  Shri  Rajhans  have  compli-
 mented  the  performance  0  IFCI  and  its

 contribution  to  the  industrial  development
 of  the  nation.  JFCI  has  sanctioned  loans

 to  the  tune  of  Rs.  3.23  crores  to  about

 2,272  projects.  The  growth  in  sanction-

 ing  and  disbursement  of  Joans  during  the

 last  five  yeais  is  about  22  per  cent  Hon.

 Members  have  made  very  pertinent  point

 saying  that  major  portion  of  this  assistance

 should  flow  to  the  backward  areas  Even

 the  hon.  Member  Shri  Rawat  Ji  has  said

 that  the  financial  institutions  should  go  to

 the  backward  States  and  the  backward

 areas.  I  can  applaud  the  financial  insti-

 tutions,  particularly  this  IFCI  for  going  to

 the  backward  areas.  Out  of  2,272  p  oje-ts,
 1,055  projects  were  financed  tn  backward

 areas,  53  per  cent  of  the  total  assistance

 has  gone  to  the  backward  area.  Profit-

 wise  also  these  commercial  institutions,

 particularly  the  institutions  hike  IFCI,

 IDBI,  ICICI,  IRBI  and  other  institutions,
 and  the  nation  also,  cannot  afford  them

 to  be  another  sick  industry  in  future.  See

 what  is  the  performance  of  IFCI  so  far  as

 the  profit  is  concerned.  The  gross  profit
 of  IFCI  for  the  year  1985-86  is  Rs.  51.27
 crores  as  against  Rs.  34.3  crores  in  the

 year  1983-84.  These  institutions  have

 played  other  roles  also.  particularly  in  the
 field  of  small-scale  industries,  by  having
 promotional  schemes.  The  subsidy  scheme
 has  been  introduced  particularly  for  the
 small-scale  industries.  Rs.  147.22  lakhs
 have  been  given  as  subsidy.

 AN  HON.  MEMBER:  How  much

 amount  has  been  sanctioned  to  unemploy-
 ed  graduates  in  small-scale  sector  ?

 SHRI  JANARDHANA  POOJARY:

 They  are  also  included  there,  That  break
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 up  is  not  there  but  if  the  hon.  Membeg
 writes  to  me,  ।  will  get  the  particulars
 and  send  them  to  him.

 This  institution  is  the  first  institution
 which  has  introduced  the  provision  for
 seed  capital  assistance.  It  sponsored  the
 risk  capital  fundation  scheme  and  under
 this  scheme  the  risk  capital  assistance
 sanctioned  up  to  3lst  March  1986  is  to
 the  tune  of  Rs.  9,97,34,000  in  97  projects
 to  184  promoters.  This  is  the  assistance
 that  has  flown  from  IFCI  as  the  capital
 risk  assistance.

 Now,  Iam  coming  to  another  point
 that  has  been  raised  by  the  hon.  members
 that  we  should  provide  training
 to  the  executives  of.the  industrial  units
 and  also  to  the  people  who  are  working
 in  the  banking  institutions.  They  have
 also  made  a  point  that  the  management
 is  not  effective  and  there  is  deficiency  -
 the  management.  The  IFCI  has  sponsored
 another  scheme.  This  scheme  is  called
 the  Management  Development  Scheme,
 The  Management  Development  Institute  is
 also  providing  training  facilities.  I  may
 teil  the  hon.  members  that  IFCI  has  intro~
 duced  723  programmes,  giving  training  to
 18000  personnel  in  the  industrial  sector
 and  also  in  the  banking  sector.  Out  of
 this  we  have  given  training  to  523  person-

 ne}  coming  fram  abroad  i.e  from  the  deve-
 loping  countries.  This  is  the  assistance ang
 also  the  training  that  has  been  imparted
 to  these  people  so  as  to  have  more
 knowledge  in  the  management  skill.

 Some  hon.  members,  particularly
 Shri  Ayyapu  Reddy  and  Shri  Madhav
 Reddi,  have  even  figures  stating  that
 95,282  sick  units  are  there.  I  am  giving
 here  the  latest  figure.  The  latest  figure  is
 1,01,063  sick  units  are  there  in  the
 country.  A  sum  of...

 SHRI  NARAYAN  CHOUBEY  :  Say
 ‘only’.  (Interruptions)

 SHRI  JANARDHANA  POOJARY  ६
 Hon.  member  from  Telugu  Desam,  I  sbali
 come  to  this  aspect  also.

 B  sum  of  Rs.  4699,20  crores  is  locked
 up  in  the  sick  units.
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 ,  (Shri  Janardhana  Poojary]}
 We  have  to  see  what  is  happening.

 When  we  give  assistance  to  the  weaker

 section.  a  lot  of  criticism  is  coming  and  the

 people  say...(Inrerruptions)  ।  do  not

 know  why  the  hon.  members  from  the

 other  side  are  getting  up  and  are  feeling

 agitated.  I  have  not  referred  to  any  par-
 ticular  individual.  ।  have  stated  that

 resistance  is  coming  and  criticism  is  also

 coming-saying  that  the  poor  people  are

 misusing  the  fund  and  also...

 SOME  HON.  MEMBERS:  No.

 SHRI  NARAYAN  CHOUBEY  :

 You  are  giving  selectively  to  your  own.

 cn.

 SHRI  MANORANJAN  BHAKTA  :

 That  is  not  correct.

 SHRI  NARAYAN  CHOUBEY  :  You

 are  giving  it  to  your  own  men.

 CUnterruptions)

 MR.  CHAIRMAN:  Order  please.

 Order  please.  (Interruptions)

 SHRI  JANARDHANA  POOJARY  :

 have  not  referred  to  any  person.

 AN  HON.  MEMBER:  You  are

 misusing  (Jut.rruptions)

 SHRI  JANARDHANA  POOJARY :
 Do  you  want  me  to  reply  to  your  quest-
 ion  7  If  I  reply  it  will  be  bitter  for  you.

 I  am  just  te‘ling  you  [  have  not  referr-
 ed  to  you  or  to  any  person.  What  ।  have
 stated  ‘the  oppositron’,

 You  are  also  making  this  point.

 (Interruptions)

 Now  I  am  answering  the  point.
 (Interruptions)  The  country  knows  it.

 SHRI  MANIK  SANYAL:  11  should
 be  told  to  the  Parliament—who  are  they  ?

 SHRI  NARAYAN  CHOUBEY  :  Do
 not  distribute  it  to  your  own  personnel.
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 SHRI  MANORANJAN  BHAKTA  :
 The  State  Government  is  identifying.

 (Interruptions)

 SHRI  JANARDHANA  POOJARY  :
 52  per  cent  is  due  to  mismanagement  and
 sickness.  Hon.  Members  from  both  sides
 of  the  House  made  the  point  that  we
 should  not  allow  industries  to  become
 sick  and  action  should  be  taken  against
 mismanaging  people.  Also.  they  have
 made  the  point  that  these  people  should
 be  blacklisted,  they  have  stated  also  that
 stern  action  should  be  taken  against  these
 people.  Parliament  has  passed  an  Act,
 The  entire  issue  has  been  discussed  on
 the  floor  of  the  House,  By  the  Act
 passed  in  Parliament,  Parliament  has
 given  power  to  set  up  the  Board  of  Indus.
 trial  and  Financial  Reconstruction.  This
 Board  will  be  set  up  soon  and  those  peo-
 ple  who  are  mismanaging  the  industries,
 who  are  performing  duties  highly  detri-
 mental  to  the  interest  of  the  country  and
 diverting  funds  for  their  purposes,  will  be
 identified.

 SHRI  C.  MADHAV  REDDI:  The
 Board  has  already  been  set  up.

 (Inte  rup  ions)

 SHRI  JANARDHANA  POOJARY:
 I  will  come  to  that.  ।  have  to  meet  all
 the  points  made  by  hon.  Members.  The
 Minister  did  not  interfere  at  any  moment
 when  the  Members  were  making  their
 points.  At  least  you  should  show  some
 courtesy  to  me;  at  least  to  that  extent  I
 am  eligible.  We  are  going  to  identify
 those  people  who  have  misused  the  fund
 and  who  have  acted  in  a  way  highly  detri-
 mental  to  the  countiy’s  interests.  After
 being  identified,  they  will  be  barred  from
 taking  any  assistance  from  any  of  our
 financiai  institutions,  including  the  banks.
 They  will  be  blacklisted  for  10  years.
 This  is  the  provision  which  has  been
 made.  We  are  going  to  implement
 it.

 Hon.  Members  from  this  side  o  the  House
 made  the  point  that  the  persons  who  are
 managing  the  Boards  should  be  effective
 and  they  should  be  men  of  integrity  and
 they  should  be  the  men  who  are  commi-
 tted  to  this  thinking  and  to  this  ideology,
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 The  comptaints  made  from  that  side  and
 this  side  is  that  some  of  these  persons
 who  are  functioning  in  the  Boards  have
 not  been  effective.  We  have  to  find  out
 such  people.  In  that  regard  action  is

 being  taken  and  their  antecedents  and
 whereabouts  are  being  found  out.  We
 are  going  to  get  very  effective  people  as

 per  suggestions  made  by  hon.  Members.
 (interruptions)  Some  of  the  hon.  Mem-

 bers  may  not  appreciate  it,  but  we  are

 working  in  that  direction,  and  for  that,
 some  time  has  been  taken.  I  agree  with
 hon.  Members  that  we  must  expedite  it
 and  no  delay  should  be  there.  For  that

 purpose  we  are  going  to  take  firm  action
 in  this  regard.

 I  now  come  to  another  point  made  by
 my  hon.  friend  Shri  Madhav  Reddy.  Also,
 Mr.  K.  S.  Rao  made  this  point.  He  ask-
 ed  whether  this  IFC  is  going  to  take  out
 the  leasing  business  and  whether  it  is

 going  to  finance  other  private  concerns
 also.

 They  are  going  to  finance  other  pri-
 vate  concerns.  The  hon.  Member,  Shri
 Madhav  Reddi  has  stated  that  it  should
 not  be  given  to  any  company.  So  far  as
 the  point  made  by  Shri  K.  5.  Rao  is  con-
 cerned,  I  assure  the  hon.  Member  that
 IFCI  is  not  going  to  take  up  the  leasing
 business  and  this  will  be  taken  up  by  the
 concerns  only.  The  IFCI  is  going  to  finance
 them,  give  them  assistance.  A  point  has
 been  made  by  our  friend,  Shri  Madhav
 Reddi.  Here,  I  want  to  tell  him  that  by
 giving  this  type  of  assistance  to  leasing
 companies,  some  of  the  units  which  are
 not  in  a  position  to  have  the  machinery
 and  other  assistance  will  get  the  machi-
 nery  and  other  equipment.  By  that,  they
 can  come  up  with  more  modernised  machi-
 nery  also.  They  can  also  start  it  with
 this  Jeasing  assistance.  For  the  purpose
 of  industrial  development,  this  step  has
 been  taken.  The  IFCI  is  going  to*finance
 these  institutions  to  support  thesa
 units.

 15,51  hours

 [MR.  SPEAKER  in  the  chair]

 Hon.  Member,  Shri  Madhav  Reddi
 has  made  out  another  point  saying  that
 the  paid-up  capital  is  only  Rs.  35  crores,
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 against  the  authorised  capital  of  Rs.  100
 crores.  Here,  the  point  is,  the  paid  up
 capital  is  Rs.45  crores,  not  Rs.35  crores,
 as  stated  by  the  hon.  Member.
 Rs.  50  crores  of  paid  up
 capitaljhas  to  be  subscribed  and  already
 we  got  Rs.  45  crores.  In  a  few  months,
 we  are  going  to  get  another  Rs.  5  crores
 also.  The  point  that  has  been  here  is,  it
 should  be  fully  paid  up  capital,  to  the
 tune  of  Rs.  100  crores.  Once  in  two  or
 three  years,  we  are  going  in  for  Rs,  20
 crores  or  Rs.  30  crores  like  this  and  this
 will  be  completed.  Asa  future  arrange-
 ment,  we  have  raised  it  from  Rs.  100  cro-
 res  to  Rs.  250  crores.  Some  of  the  hon.
 Members  have  made  one  point  saying  that
 it  should  be  raised  to  Rs.  500  crores.  We
 have  taken  note  of  the  suggestion.  Hon.
 Dr.  Kalanidhi  also  made  this  point.  Mr.
 V.  §.  Krishna  Iyer  also  made  this  point
 and  we  have  taken  note  of  this.  Where-
 ver  it  is  found  necessary,  definitely  we
 will  come  before  Parliament  and  we  will
 take  necessary  action.

 While  meeting  the  points  raised  by
 Shri  Krishna  Iyer,  may  I  say  that  he  has
 raised  a  very  good  point  and  said  that
 we  should  not  give  this  assistance  to  indi-
 vidual  doctors  and  these  doctors  will  mis-
 manage  and  swallow  this  amount  or
 something  like  that.  To  the  benefit  of
 Shri  V.  S.  Krishna  Iyer,  I  can  say  that
 this  assistance  will  be  flowing  to  the  coo-

 perative  sector  and  also  the  private  con-
 cerns  only  and  not  to  other  sectors,

 DR.  A.  KALANIDHI:  It  may  be
 true  with  some  persons  and  not  for  all
 the  individual  doctors.

 SHRI  JANARDHANA  POOJARY  :
 The  point  made  by  Shri  Iyer  has  been
 taken  note  of  and  the  assistance  will  go  to
 doctors  who  are  in  the  cooperative  sector
 or  in  the  private  limited  company.  Only
 to  that  sector,  the  money  will  flow.

 Another  point  has  been  made  by  Shri
 Madhav  Reddi  as  to  why  cannot  the  Gov-
 ernment  subscribe  to  the  entire  paid  up
 capital.  The  share  that  is  taken  from
 the  paid  up  capital  of  IDBI  is  50%  of  the

 total  capital  and  the  break-up  is,  22%  of
 the  total  paid  up  capital  is  taken  by  LIC,
 GIC  and  UTI,  20%  of  the  paid  up  capital
 is  held  by  nationalised  banks  and  the

 remaining  8%  is  held  by  cooperative
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 institutions.  This  is  the  break-up  and

 in  this  area,  the  role  of  the  financial  insti-
 tution  as  well  as  cooperative  sector  is

 very  clear  and  hence  I  hope  that  Shri  C,
 Madhav  Reddi  is  satisfied  with  the

 answer.

 I  know  that  the  hon.  Member  sitting
 behind  Shri  C.  Madhav  Reddi  will  not  be
 satisfied  but  I  can  tell  the  House  that  he
 is  kind  enough  to  come  to  my  Chamber
 and  he  says  that  “I  am  satisfied  and

 already  satisfied.  -‘That  is  the  answer.
 I  am  greateful  to  the  hon.  Member.

 MR.  SPEAKER:  Member’s  _  satis-
 faction  and  the  House’s  satisfaction  are
 two  different  things.

 (Interruptions)

 SHRI  JANARDHANA  POOJARY  :
 In  a  lighter  vein  I  stated,  with  love  and
 affection  for  the  hon.  Member,  young
 Member,  I  have  stated,  not  with  any
 malice.

 MR.  SPEAKER:  Mr.  Poojary,  I
 think  you  will  continue  Jater  on.  For  the
 time  being,  you  have  to  finish.  I  will

 allow  you  next  time.  You  can  contin
 it.  You  can  take  it  up  tomorrow.

 15.56  hrs-

 STATEMENT  RE:  COLLISION
 BETWEEN  28  UP  GORAKHPUR-HATIA
 EXPRESS  AND  A  GOODS  TRAIN  AT
 GOMOH  STATION  OF  EASTERN
 RAILWAY.

 [English]

 THE  MINISTER  OF  TRANSPORT

 (SHRIMATI  MOHSINA  KIDWAI):  I

 deeply  regret  to  apprise  the  House  of  an
 unfortunate  collision  between  28  Up  Gora-
 khpur-Hatia  Maurya  Express  and  a  goods

 train  at  Gomoh  Junction  of  Eastern  Rail-

 way  at  5.23  hours  today.  As  a  result  of  this
 collision  as  per  the  information  received
 so  far,  9  passengers  lost  their  lives  and  19
 sustained  injuries,  16  of  the  injured  have
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 been  taken  to  railway  hospital  at  Dhanbad
 and  the  three  others  were  permitted  to
 resume  their  journey  after  medical  atten-
 tion.  prima  facie  the  collision  is  repor-
 ted  to  have  occurred  due  to  the  driver  of
 the  goods  train  having  overshot  stop
 signals.  The  Driver  has  been  immediately
 placed  under  suspension.

 2.  Medical  relief  van  was  immedia-
 tely  made  available  and  the  railway
 doctors  at  Gomoh  rushed  to  the  site  and
 attended  to  the  injured.  In  addition,  a
 medica]  team  from  Dhanbad  also  rushed
 to  the  site  by  road.

 3.  Divisional  officers  from  Dhanbad
 and  General  Manager,  Eastern  Railway
 accompanied  by  Senior  officers  and
 Commissioner  or  Railway  Safety,  Eastern
 Circle  have  rushed  to  the  site  from
 Calcutta.

 4.  Ex-gratia  payments  to  the  next  of
 the  kin  of  the  dead  and  those  injured
 are  being  arranged.  Necessary  arrange-
 ments  are  being  made  to  clear  the  stranded
 passengers  of  28  Up  Express.

 5.  This  accident  will  be  enquired  ine
 to  by  the  Commissioner  of  Railway
 Safety-  Eastern  Circle.  On  _  receipt  of
 the  enquiry  report  action  would  be  taken
 against  those  held  responsible  for  causing
 this  collision.

 We  deeply  regret  the  loss  of  life.

 PROF.  MADHU  DANDAVATE  :
 This  is  a  very  unfortunate  news  that  four
 family  members  of  one  of  our  Members
 of  Lok  Sabha  Mr.  Ram  Bahadur  died  in
 this  very  accident,  his  brother,  his  wife
 and  two  children.

 15.58  hrs-

 STATEMENT  RE  :  ;COMMON-
 WEALTH  GAMES

 [English]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNALAFFAIRS

 (SHR1  EDUARDO  FALEIRO)  :  The


